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Travel Baggage Rider 

Attached to and forming part of Business Guard-Commercial Policy No.______________ 

 
 
Notwithstanding anything contained in the Policy or any of its Endorsements or Riders hereto, it is agreed and 
declared that in consideration of the full agreed premium being paid by the Insured to the Company the 
following Coverage Section is included under the Policy effective the date stated herein. Subject always to the 
terms and provisions including the General Conditions and General Exclusions of the Policy and all 
endorsements thereon.  
 
 
 

COVERAGE SECTION T (Travel Baggage) 
 the accompanied personal Baggage of the Insured be lost, destroyed or damaged 
 
 
 

CONDITIONS 
 
1. Where any item insured hereunder consists of articles being a pair or set, the Company’s liability in 

respect of any particular part or parts of such pair or set which may be lost or damaged shall not exceed  
 either  
 the value of the particular part or parts without reference to any special value which such article or 

articles may have as part of such pair or set  
 or 
 the proportionate part of the sum insured of the pair or set. 
 

2. Unless specifically and separately stated, the Company’s liability in respect of each article or pairs or sets 
of articles shall not exceed 5% of the Total Sum Insured under this Policy. 

 
3. Upon the happening of any event giving rise or likely to give rise to a claim under this Policy, the Insured 

must also notify within the time limitations prescribed by the contract of services /carriage or regulations 
and seek full recovery of the loss or damage from the railways, steamship company, airline, hotel 
proprietors or the authority in whose care the Baggage was at the time of the happening of any loss or 
damage. 

 
4. If the property hereby insured shall at the time of any loss or damage be collectively of greater value than 

the Sum Insured thereon, then the Insured shall be considered as being his own insurer for the difference 
and shall bear a rateable proportion of the loss or damage accordingly. Every item, if more than one, shall 
be separately subject to this Condition. 

 
5. If at the time of the happening of any loss or damage covered by this Policy there shall be subsisting any 

other insurance of any nature whatsoever covering the same, whether effected by the Insured or not, then 
the Company shall not be liable to pay or contribute more than its rateable proportion of any loss or 
damage. 

 
6. The Company may at any time cancel this Rider by giving 7 days notice in writing to the Insured at his last 

known address, in which case the Company shall return to the Insured a proportion of the last Premium 
corresponding to the unexpired Period of Insurance.  
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EXCLUSIONS 
 
 
There shall be no indemnification under the provisions of this Policy in respect of the following : 
 

1. Loss destruction or damage caused by any process of cleaning, dyeing or bleaching, restoring, repairing or 
renovation or deterioration arising from wear and tear, moth, vermin, insects or mildew or any other 
gradually operating cause. 

 
2. Breakage, cracking or scratching of crockery, glass, cameras, binoculars, lenses, sculptures, curious, 

pictures, musical instruments, sports gear and similar articles of brittle and fragile nature, unless caused 
by fire or accident to the means of conveyance. 

 
3. Loss destruction or damage caused by mechanical or electrical derangement / breakdown of any article 

unless caused by external accidental means. 
 
4. Loss destruction or damage caused by overwinding and denting or internal damage including of watches 

and clocks. 
 
5. Loss destruction or damage to Money, Securities, Manuscripts, Deeds, Bonds, Bills of Exchange, 

Promissory Notes, Stocks or share certificates, Stamps and travel tickets or Travellers’ Cheques, Business 
Books or Documents. 

 
6. Loss destruction or damage caused by or arising from the leakage, spilling or exuding of liquids, oils or 

materials of a like nature or articles of dangerous or damaging nature. 
 
7. Theft of Baggage from any motor vehicle unless such is a fully enclosed type passenger carrying motor car 

with a permanent top and glass windows (not being a convertible) and then unless  
- such theft is by visible physical and forcible means and 

 - such Baggage was stored concealed in the boot of the motor car and the motor car had all the doors, 
windows and other openings securely locked and properly fastened  and 

 - the Insured was in the course of a Travel and at the time of the theft was not resident in any hotel, 

guest house or  other accommodation. 
 
8. Loss destruction or damage to articles which did not form part of the Baggage when the Travel 

commenced unless specifically declared and accepted by the Company 
 
9. Loss destruction or damage to articles of consumable and perishable nature. 
 
10. Undamaged article(s) being part of a pair or set, loose articles such as Sticks, Umbrellas, Sun Shades, 

Fans, Deck Chairs, property in use during the Travel or articles whilst being worn on the Insured’s person 
or carried about. 

 
11. Any loss destruction or damage arising through delay, detention or confiscation by Customs or other 

authorities. 
 
12. Consequential loss or legal liability of any kind. 
 
13. Loss destruction or damage due or contributed to by the Insured having caused or suffered anything to be 

done whereby the risks hereby insured against were unnecessarily increased. 
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PERILS SPECIFIED 
 

- Fire, 
- Riots, Strikes, 
- Theft by visible physical forcible and violent means, 
- an accidental occurrence not excluded by the Policy 
 
whilst the Insured is in course of Travel for business and / or for pleasure  

 

 Definitions 
 

Baggage shall mean articles and / or personal effects of the Insured (other than property of the Business) 
in packing or in containers suitable and standard to the mode of Travel that is accompanied by the 
Insured  
or  
whilst such Baggage is lodged either  
 

 
in a locked private room of a hotel or guest house or any other accommodation occupied by the Insured 
during the Insured’s stay  at that location  
or in a public locker facility availed by the Insured  
during the course of or at any intermediate stage of the Travel. 
 
Travel shall mean any travel extending beyond the limits of the usual city of residence of the Insured other 
than Travel that is a daily routine of the Insured. 

 

Insured shall mean 
- the Insured and named family members of the Insured if such Insured is an individual person 
- the named persons being employees or directors or partners of the Insured if the Insured is a firm or 

other legal entity. 
 

******* 


